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IJot:és :of, the Reg1.try, V Date 	Order of the Tribunal 

Issue notice to show cause as to 

I\it ,j4A- 	't 	tAJ- 	 why the contempt proceeding shail not 

be initiatd against the alleged con-

temnars, raturbable by three eek. 
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ps-d 4y 7 	T'i6.cji 	 As notice has been issued an 18.6.2001 

77f 	for 27.6.2001, in our opiniOn, time is not 

sufficient for return of the notise. 

O'n 	 1919, V V 	
List with office report about notice on 
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List on 27'07"01 to enable the parties 

to obtain necessary instructions. 
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3.13.0 1 ter,  

On the prayer of ir. A.Oab Roy, 	
• 

ed Sr.C.,$.C, for the reapondants, 
ar 3 weeks time is granted to furnish 
isary iciatrutiona on the applicant. 

List on 208-'2001 for order. 

Member 	 Vici-Cha irman 

Zdst on 3.10.01 for ordere. 

Heard PrAoAhmed, learned counsel 

the applicant and Mr.B.,Pathak,Add1.. 

.0 for the respondents #  

raporiuwis io ouaj,n neCessary 	.nsru.- 
ction on the matter. 
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16911.01 	List on 7/12/01 to enable the 
respondents to 	ile reply. 
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7.12.01 	At the 	requa:t of Sri 1.Deb Roy, 
lea'rned 	Sr. 	C.G.S.C. 	fô 	thã 	respondents 

- 	

- four weeks time is al1ced to the respond- 

dents to 	file reply. 

List on 10.1.02 	for order, 
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10.1.32 	List on 11.2.2002 to enable the 

respondents to obtakn necessary instructions 
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Date 	 Order of the Tribunal 

	

Ii • 2 • 02 	Heard Mr • A. Abmed, lea rn'ed 

counsel for the applicant and also 

::t4r. ?.Deb Roy, 1rned Sr. C.G.S.Co 

for the respondents. 

Mr. A.Deb Roy, learned Sr. 

C.G.S.Co referred to the communi-

cation sent by the respondents 

indicating the steps for irnplemen-

tation of the Judgment and order 

of the Tribunal dated 12.2.1999 

passed in O.i. No. 276/1998 as 

well as signal No. 05838 dated 

31.1.2002 sent from HQ, eastern 

Command (ST) mentioning the 

decision of the authority for 

implementation of the order and 

to make payment etc. to the appli-

cant. The aforenentioned coramuni-

cation was sent by Officer Command-

ing to Mr. Deb Roy, vide signal 

No.519/CIV/PC/ST12 dated 6.2.2002. 

A copy of the said order is placed 

on records. In that circumstances 

the Contempt Proceeding stards 

dropped. 
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